
MR. SP E A K E R  : He w anu some 
relief before Onsm.

241 Serious Situation SRAVANA 12, 1899 (SAKA)
due to accumulation
of handloom cloth (CA)

Shahdara-Saha,ranpur 242 
Rly. Line (Statement)

S H R I MOH/VN D H A R IA  
look into it.

I will

S H R I K U S U M A  K R IS H N A  M U R -' 
T H Y  (Amalapuram) : I received a tele
gram from M r. Kasina Venkataratnam 
o f Bandarlanka, a member o f the Andhra 
Pradesh Handloom W eavers’ C  ngress 
stating that in Andhra Pradesh, at a num
ber o f places there are relay fasts for want 
o f livelihood to the weavers and their 
families o f the hatidloom sectoi o cause 
most o f  them do not have jobs le to 
accumulation o f huge stocks o f and- 
loom cloth and also due to rise in p. ices 
o f yarn, dyes and other inputs o f hand
loom Weavers. As has been stated by 
the hon. Minister that there were requests 
from  some States for financial assistance 
for this handloom industry and tney have 
been taken into consideration and granted 
a total loan of Rs. 5 crores. I would like 
to draw the attention of the Hon’ble. 
House to a glaring fact in this connection 
that here in this sector, most c f  the 
weavers belong to backward and weaker 
sections.

For example, in UP, m st o f ti e hand
loom weavers arc M uslim s; in Assam, 
most o f them arc tribals and in Tam il 
Nadu and Andhra Pradesh, most o f them 
arc fr m weaker and backward sections of 
our country. So, this is the problem ma
inly o f backward and weaker sections. 
Tnerefore, these people require special 
attention o f the Government in allocating 
financial resources. Whether they make 
a request for assistance or not.

It is an undcnying fact that stocks 
of handloom cloth have been accumulated 
in Andhra Pradesh. Besides, as has 
been stated by the hon. M ember, there 
is a lot of difficulty in purchasing the 
yarn, dyes, chemicals and other inputs 
required for the handloom industry, 
because their prices are rapidly increasing. 
There is a procedure in Government 
namely i f  ‘levy sugar’ under which 
Government could procure sugar from 
the producers as levy and distribute it to 
the consumers at reasonable and uniform 
rales. Sim ilarly, I would suggest to the 
Government to procure the yarn, dyes 
and other mputs o f the industry in order 
to distribute them to the handloom 
weavers at a price in par with the rate 
at which they art available to the mills. 
In this regard, I would like to emphasise 
on the nature and mode o f effective 
implementation o f what is formulated 
by the Government o f India. Therefore, 
in this connection, I would like to know 
specifically what steps the Central 
Government would propose to take 
mainly in allocating toancial resources 
to our State handloonx sector and what

arrangements the Central Government 
are making to lift the accumulated stock 
o f handloom cloth in Andhra ^ a d esh  ?

SH R I M O H A N  D H A R IA : Re
garding the problem faced by Ahdhra, 
I would like to discus.*: it  w ith  the 
representative o f  the Andhra Gkvern- 
ment in < rder to find ou t to what extent 
we can give S( me sert o f  assistance to 
the Andhra G  vernmnent. R egardirg 
the suggestirn whether there cruld 
be s 'm eth in g like levy on the producers 
o f  these inputs, it  is a good suggesti< n 
f> r consideration. B ut it  will be very 
difficult for me to say anything at this 
stage. I m ay say that G overrm ent 
would be pleased in giving all possible 
pr< tectionto the decentralised scctf r prr- 
ticularly the handle rm  rr  prw crlM m
< r the cottage industries which fre sprc; d 
throughrut in this decentraliicd i.ecti r.

13.10 hrs.

The Lok Sabha adjourned for Lunch till 
Ten Minutes past Fourteen o f the Clock

The Lok Sabha re-assembled after Lunch 
at Ten Minutes past Fourteen of the 

Clock

[M r . d e p u t y -speak er  in the Chair]

C O M M IT T E E  O N  P R IV A T E  M E M 
B E R S ’ B IL L S  A N D  R E S O L U T IO N S

F if t h  R e p o r t

SI^RI R A M A C H A N D R A N  K A - 
D A N N A P P A L L I (KaSaragcd) : I beg 
to present the F ifth  Rep( rt ( f  the Cc m- 
mittee cn  Private Members’ Bills and 
R esolutiins.

14.10  ̂ hrs.

S T A T E M E N T  R E . C H A N G E  IN  T H E  
F IN A N C IA L  A R R A N G E M E N T S  
FO R  T H E  C O N S T R U C T IO N  
O F  S H A H D A R A  - S A H A R A N P U R  

R A IL W A Y  L IN E

T H E  M IN IS T E R  O F  R A IL W A Y S  
(P R O F. M A D H U  D A N D A V A T E ): 
Sir, o  nstructirn o f  a new brrrd  gauge 
line from  Shahdara to Saharsnpur. in 
place I f  the old narrow gauge line which 
ceased operation in 1970, was spprc ved 
by Parliam ent, thrcugh the Supple
mentary Demands for G rants c f  the 
M inistry o f  Railways presented to them 
m  A ugust, 1973, on the basis that a 
Corporation jointly financed by the


